T8hri Baldev Singh Ju'nthl' ]
Kg. by head-load, Wg ialk of smell-
. arution -of the unorgeinsed. Mbourers,
but.it.will be sad'if these worken are
" cowed down by repressive actions
- whep they will raise their Hieads over
thelr demands for bare subsistence.
s ulctlymelmthltmumw
doing to supreéss the workers' move-
ments for abolition of contract fabour
system, a system which has ‘lready
enten the vitals ol FCI's economy and
has caused sxtreme exploitation to
workers. The contract labour (Regu-
lation & Abolition) Act 1970 has been
enacted but the benefit of it has been
denied to these poor workers.

Thue a vicioug  situation prevails
due to the wrong, malafide and vin-
dictive getion of the FCI. So I would
urge the Government to immediately
intervene in thg matter and see thet
workers' demands for abolition of con~
tract labour system is met forthwith,
otherwise situation will be drifted
from bad to worse and the workers
will be forced to launch a bigger
movement and I may have to stage
Dharna before the Parliament along
‘with others after waiting for ten
.:days from today.

.{iv) ReroRTED CrOSURE OF KAILASH
. Mii, KANPUR .FOR THE Lasr 20
MONTHS,
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' SHRI CHITTA BASU {Barasat):
Mr. Deputy-Speaker, Sir, under Rule
377, T would like to mention the fol.
Iowing matter of urgent pubhc
importance.

The workers of the Government of
India Presg at Minto Road New Delhi
have been agitating for ihe speedy
redressai of their grievances - since
some time past. The Union workers
met the Minister of Works and Hous-
ing and apprized him of their grie-
vances in April, 1078. There were
discussions over the charter of, de-
mands und the Minister essured’ ‘that
some of the legitimate demands of
the - workmen would be secedad to.
Butf the manageraent of the  Minto
Road press have rejected afl. the de-
mands straightway, This Hag ‘caused
resantment among -the 3000 woikmen
of the press at Minto Road. ' A peace-
ful dharng has been an on, since

‘ITth July,” 1973 Shfi ‘Banwari L,
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m;vum BAVL (Chirayla-

| Clause 2 (Amendment of Section 5)

MR. DEPUTY-SPEAKER: We
would now take up further clause-by-
clause consideration of the Bill to
amend’thg Passport Act, 1067.

. Shri Vayslar Ravi

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy-Speaker, Sir, I
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passports should be disposed of with-
in a particular period. I bave, there-
fore, moved my amendment that sich
applications should be dhpond ot )
within a maximum period of . six .

weeks, The Minister has already given .

an assurance that these applications . -
will be dealt with expeditiously, but

-~ if.a statutory provision is there, your
_ offices—of course, they are responsi-

ble—would be more careful to see .
that these applications are dealt wl& :
expeditiously.

SHRI V. M.. SUDHEERAN: Mr.
Deputy-Speaker, Sir, I have already
moved my amendments to clause 2 I
join Shri Vayalar Ravl in sayng that
the fee for a passport application
must be reduced. I want that this
should be reduced to Rs. 15. This is
because the number of passport ap-
plications has increased and the fee
could be conveniently reduced to
Rs 15,

lwe!mmeunstepstakenby-the' :
hon. Minister to liberalise the proce- -
dure for issuing of passports. I would
nketolppealtohhntomakeitme
liberal. In that connection, as I have
seﬂedallMLAs.theChairmdf

the Municipal Councils and = the

Panchayat Board Presidents must’ be

re-empowered to provide the verif. - "
_ cation certificate. That will libersiise -

the whole system and the poor m:‘ s
ple can easily approach the local bu-
dies people because nowadayf it ol
very dificult and we feel it very diff~

cult as In Kerala we face a problem.
I myself have signed about a Teiieh
of passport application formg oiit' @
which ahout 40,000 ‘might have -beén
issued. So I appesl to the mw




